275 Matters under
Rule 377

[Shri K.T, Kosalram]

The wood pulp which is being imported
by small paper mills should be exempted
from customs duties, as has been done in
the case of wood chips which are being
imported by the large paper mills, This

" also will lead to increased production of
paper.

(vii) Need for Central assistance to
Himachal Pradesh Government for
giving compensation to those whose
land/byvuses were acquired for cons-
tructing roads
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(viliy Need to provide drinking water to
the people of Mirzapur, Varanasi
and small vellages of hilly regions.
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PAYMENT OF GRATUITY
(AMENDMENT) BILL, 1982—Contd.

MR. DEPUTY-SPEAKER : Now we
take up Legislative Business, The House
will now take up further consideration of
the following Motion moved by Shri
Dharmavir on the 24th February, 1984,
namely :—

““That the Bill to amend the Payment
of Gratuity Act, 1972, be taken
into consideration,”
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